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Status Report in compliance of Hon’ble National Green Tribunal, 
New Delhi order dated 03.11.2022 in the matter of OA No. 480 of 
2022 titled as Kuldeep V/S State of Haryana &Ors. 
 

 

The Hon'ble National Green Tribunal in its order dated 03.11.2022 as directed as 

follows:- 

"Joint Committee is directed to meet again within two weeks, undertake visits to all the stone 

crushers individually, look into the grievances of the applicant, associate the applicant and 

representatives of the concerned project proponents, verify the factual position and submit 

detailed report regarding all material aspects including compliance with consent conditions and 

environmental norms by each of the Project Proponents running the stone crushers. The 

report be submitted within one month by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Supported PDF and not in the form of Image PDF 

       It may be observed here that, under the statutory provisions made in the enactments 

specified in schedule I to the National Green Tribunal Act, 2010, the concerned Project 

Proponents are bound to comply with the consent conditions and environmental norms and 

the Statutory Authorities are bound to take remedial action for prevention, control and 

abatement of environmental pollution/degradation and for protection and improvement of 

environment, even without/before filing of any application before and passing of any order by 

this Tribunal or any other Court and the concerned Project Proponents and Statutory 

Authorities cannot ignore or violate the statutory obligations imposed on them.". 

 

In compliance of order of the Hon'ble National Green Tribunal, Joint 

Committee meeting was held on 14.01.2023 and 03.02.2023.Thereafter the team 

comprising of SDM, Charkhi Dadri on behalf of Deputy Commissioner, Charkhi 

Dadri, Deputy Director Agriculture, Charkhi Dadri, Regional Officer along with 

AEE, HSPCB visited the stone crushing zones, Birhi kalan in presence of 

representative of stone crusher association.  

 

Letters/notices of hearing were issued to individual’s stone crushers (Copy 

enclosed as Annexure-1) along with complainant for hearing dated 02.02.2023 

to attend hearing/meeting on 06.02.2023. During hearing complainant was 

present and pointed that he is aggrieved only from 02 nos. stone crushers 

namely 1. M/s Balaji Stone Crusher, Birhi kalan, Charkhi Dadri. M/s Maha Laxmi 

Stone Crusher, Birhi kalan, Charkhi Dadri. The copy of attendance sheet is 

enclosed herewith as Annexure-2). 

That on 08.02.2023, both of above mentioned stone crushers were 

inspected by the team of CTM, Charkhi Dadri, as link officer to SDO(Civil) 

Charkhi Dadri, Regional Officer, HSPCB, AEE, HSPCB, Charkhi Dadri and 

Deputy Director, Agriculture, Charkhi Dadri along with complainant  & 

representative of the crushing units. Copy of inspection report attached 

herewith as Annexure-3. 
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